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% SR IN_THE CRNTRAL ADMINISTRATIVE TRIBUMNL ESSe

4 oo - GUWAHATI BENCH ‘ R g\‘z ”'
, R P -t e e p .' e | : \ .

’ Sy Review application Nos 13 of 96 | N

(oa ,o.m. 218/95)

. e

inatter of g~
Review[application u/s 2(3) (f) of the

o p———d

Central Administrative Tribuna.l Act 1985

AND

In t_he mat ter oi“ $=
. | Judgment and order dated 18 Oct 95 passed
| by the Hon'ble Tribunal in 0.A., 218/05

AND

In the matter of s~ | )
1, Union of India, represented by the
Secretary, Ministry of Defence

Sena Bhawan, New Delhi,

2, Garrison Engincer 868 Engineer Works
Section C/0 99 APO

Respondents/Petitioners

VB

Shri K.P. Pillai & 25 Qthers

_____,._ppposite parties

The humble respondents/petitioners named above most
respectfully shweth s- o
1, The above noted 0,A No, 218/95 was fil#d by the
opposite parties praying various concess;ons and the case
was finally heard on 18 Oct 95 and the applicants/opposite
parties are a.llowed‘ ¥ by the Hontble Tribunal to draw the

amount of following allowances =

Contdo . .p/2.



$ 2
(a) S_pecial vdutyyi allowance we_f 1.12,.88
(bj Field service concessions wei: 1.4.93 |
(¢) Speclal compensatory allowance (RL) wef 1,10,86
(d) House rent allowance wef 1, 10,86,
Arrears amount of the above allowances to be pald as early
és practicable but not later than a period of three months
from the date of_ receipt of copy of judgment and order -
i.e, 14 Nov 95 on which date the respondent have recelved
the copy of the judgment and shall also continue to pay

the current subject allowances regularly so long the

concessionf 1s admissible,

2. That the applicants/opposite parties are allowed
to draw the FSC from 01 Apr 93 and arrears amount to be

paid within three monthsv from date of receint of copy of

 Judgment and order, In regards to above allowance, it is supp

submitted that the opposite mrties are not eligihle to
draw the FSC due to the following grounds ge

GROUNDS

3. For that there has been”serious error aparent on the
face of the records that Nagaland comes under field area
vide Appendix *A' to Govt of India, Min of Defence letter No,
37269 /AG/PS-2(a) /00D( Pay/Services) dated 13 Jan 94 which

has been amnexed in the 0,A as Ammexure 3(1) which has not
been properly examined by the Hon'ble Tribunal, As such the

impugned judgment and order is a liable to be reviewed,

4, For that the Defence civilians employees serving in the
Field areas will contime to draw the fi¥d field service

concessions as per Annexure-4 annexed to the Original

Comd. o .p/a.



4

application which has not been properly scrutinised by the
Honible Tribunal resulting mis carriage of justice and
hence the impugned judgment is liable to be reviewed,

5 For that vide Corrigencum Wo, B/2726/AG/PS-2(a) /730
D( Pay/Service) dated 17 Apr 95 the Ministry of Defence

has deleted the remote 1ocality allowance to the applicants
who are serving in newly defined field area which was
amexedl'::zgnexure-ﬂ 1) which was not properly scrutinised
by the Hon'ble Tribunal and as a result there as been

mis carriage of justice and hence the impugned judgment

is liable to be reviewed,

6 . For that the Ministry of Defence vide Corrigendum
No, 37269/AC/Ps-3(a)1862/1( Pay/Service) dated 12 Sep 95
the fleld service concessions SCA(RL) will be applicable

to the applicant wef from 31,1.95 and not with effegt from
1,4,93 as directed by the Hon'ble Tribunal. Annexure X is

the photo cony of such corrigendum dated 12 Sep 95,

e That the respondents have now filed this petition
praying for review of the judgment and order dated

18 Oct 95 passedby the Hon'ble Trimnal in 0.,A, 218/9S,

8. That the petitioners submit that there has been
error aparent on the face of the_recqrds for granting FSC
to the original applicants who are'serving in field area
as well as in MES organisation in Nagaland amd as such the
impugned judement is liable to be reviewed.

Qe That this petition is filed bonafide and in the

interest of Justice,

Contd,ee..p/4



PRAYER

It 1s, therefore prayed that thls Hon'ble Tribunal
would be kind enough to admit this Review-ﬁpplication and
consider the cipcumstances explgined_above and review
the impugned Jjudgment and order dated 18pct 95 passed
~in 0.4 218/95 in the light of above facts and grounds,

And for this act of kininess, the petitioners as
in daty bound shall ever pray,

Contd. . 09/5 ce s



;' VERIFICATION

I, *Jia_]or Navm Mohan, C’arrlson Engineer 868 .

Englnper ‘Jorko Sertlon. /O 99 APO do he*eby solemnly

'afflrm ana oeclqre tha’f the- contents made 1n Paragraph 1

/

or the Rev1ew Appllcatlon are true, Jco ny. knochdge and

\

’chese made from Paragraphs are derlved from

*

‘records Wnlch I belleve to be true and rest are humble

submission bel ore the Hon'ble Trlbunalﬁ

)
-
)

‘1 sign thls verlrlcatlon on this 5&\/9“& _day

V,Of', Dea-mbw 1995 at D:unapm:‘n

(avin iohan)
“Major . C
Garrison Eﬂgineer -

o
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In the Central Administrative Tribunal
Guwahatl Bench, Cuwahsti '

Application under Section 19 of the Central.
Administrative Tribunal Act 1985

Case Msx 0. A No. Q)  of 199

BETWEEN

1, 238016 Shri K.P, Pillal, Fitter HS-IT.

2, 220335 ©Shri K.V. GOpin§than, Elect (SK).

3. 238260 GShri 8. Karim V/Man,
4. 248903 Shri B.K. Dutta, Mate. |
5. 239892 Shri K.K. Damodaran Néir, FOM(SK).
G. 208168 Ghri Matilal Mahato, Maz.

7. 220308 Shri Brinda Patra, V/Kan.

8. 243899 Shri B.B. Sonar, Mate.

9. 230016 Shri D. Bobl, fitter Pipe (5K).

10. 243733 Shri Nilimaya Chanda, FGM (SK).
11. 220075 - Shri R.P. Yadav, FG¥ (SK),

12, 243616 Bhri lamanznda Singh, Yadav, Maz.

13. 220051 Shri Sent Raj FGM (3K),

' 14. 237856 Shrl Kaflash Prasad, Fitter HS-IT,

16, 243626 Shri Brijnandan Mahato, Maz.

16. 237882 Shri Jainath Koiri, V/Man,
17. 238355 Shri Mon Bahadur Thapa, V/Man.
18. 220116. Shri Mahabir Das, Chow.

{19. 220109 Shri Ram Girish, Harijon, Chov.

20. 2425629 Shrl Inderdeo Mistry, Mas. .
2Ll. 248 237925 Shri Satya Narayan Sah, FGM (SK).
22, 255608 Shri G. Raaiah, FGM (SK).

Conth\.a.p/Q
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29,

39.
40,
41,
42,
43,
44,
45,
16.
P 47,

7 : AN
g By 48,
J ,,"“ln " oo
- -V, ! :

) ','/ e './ : 4 9 .

\ r 50.

238014

237888

. 222074

237212

237890

237990

1238292

237928

. 22006
238238
. 237878

238363
238141

242609

237019
243797
238365
238519

237897

362396

Shri

Shri
Shri

Shri

Shri
Shri
Shri
Shri
Shri
Shri
Shri

Shri
Shri

Shri

Shri

Shri.
Shri
Shri
Shri
Shri

" l
s 1

. l
A.G. Mathew, Pipe Fittep (SK).

T. M., Babnknftv, Mlttar “u*TT.
Ram'oar¢k,'V/Han, ‘
Lal Bahadur Bhagat, V/Man.:
Ram Jatén Yaddv; Mata. ;
Basant Shaw, Mate. '
Udesh Ram, Mate. i
K+ Radhalkrishngn Nair, rnn'( 3K,
Shiv Chang Koiri, Mate. |
Jakhu Ram Mate, :~-

|

l

Ram Prasad Shaw, V/Man.

Saheell Hazam, Mate.

Ram Daur Koiri, v/Man, |
Nagina Prasad, Phumber.
Brinchilal Yadav, V/Man, !

Subhalkar Chowdhury, Chow.

Ram Roop Kairi Mate.

|
|
Karng Bahadur, V/ M, T!npml.
3
S Hwﬂ&VWw |

Mo Ae Sharma, Mato.‘ |

268 238359 Shri pi] Bahadur, Mate. |

238386
265374
243487

238434
220113

243518

243730

Shri
Shri

“Shri

Shri

Ce Gopi V/Man.

Salkh Mastan rau (sK),
Tul shi Reddy, Maz.
Himlal Sharma, Maz, b

‘Shri Ganpa Bahadur, Choy, o

Shri Khemlal Sharma, Mgz, - |

Shri M, Parasuraman. Maz,

Contd, ., , /3.
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61. 237962 6hri Pandhu Naik, V/dan.
- 52. 243749 Shri Bir Bahadur Murya. Elect. (SK).

53. 237868 Shri Ghandreswar Singh, FGM (sK).
54, 243519 Shri Abhiram Das, FGM (SK). .
| 66. 2BIBGRX 243724 .sh£1 Sanat Xr. Mondal MTD-IT.
56. 243571 Shri Subhash Chand Koiri, Mag.
67. 243616 Shrd Nanda Kishor Mehato, Mate.
68. 220054. Shri Deongth Sihgh, FGM;(SK),
59. 263660 Shri C. Sukumar. V/Man.
60. 243514 Shri Dhan Bahadur Gurung. Mag.
61. 228925 Shri I.P., Joshi, MTD.,
62. 220102 8hri Besh Bahadur, Chow.
63. 237495 shri R.P. Singh,.Plumber.
|64, 237484 -Shri Md. Hamid, V/Man,
| 66. 243904 Shri J. Pradhan, Masz.
66. 237292 Shrl Ramayan Koiri, Pipe fitter.
67, 238362 . Shri Pardeshi, Mae.
68. 237931 Shri Chaman Lal, Mate.
69. 220067 Shri'R.C. Tewari, Mate.
70. 238491 Shri P.C. Patil, FGM.(SK).
71, 220272 Shfi Narinder Kumar, V/Man.
72. 242616 Bhri Keshoram Hedal, Mate ,
73. 237993 Shri Rharkhande Koiri, Mate.
=7 ., 74. 243600 Shri Assamu Tanti, May.
‘ Itﬁ§; 238138  Shri Chandra Rajak, Maz.
7D 76, 255608 Shri L.p. Shah, Veh/Mech.
77: 220315 Shri Ram Sakal Mahato, V/Mnan,
237991 Shri Acholal, Mate.

243518 Shri Jay Prakash, Harijan, 1ag,

« 243742  Shyi 8.K. Mondal, ITlaat CHIOI

Contd.,,,p/4.,
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61. 220213 Ghri Baljit Rem, Mate. | |
82. 310013 Shri Satyaqaraygn Das, Mate. | g ,
83. 238142 Shri Sipahl Prasad, Mate. |
84. 238008 Shri Motichand xoiri Mate.
© 85, 243898_ Shri Rajesh Kr, Khati, Maz.
86. 243503 Shri Murari Mahato, Mag,
87. 243760 8hri Sheo Kr. Prasad, Maz. ‘
88. 238006 Shri B.D. Sahni, Ch/Elect. _‘,‘;j}. - ;Qfgﬂ ‘
89. 237220 Shri H.P. Mahato, I/nepairg;. I “
90. 238134 Shri Md. Magbul, FGM (SK) S o L

(91, 243631 Shri Ram Sarup Mondal. FGM (SK).
92. 237851 shri S.K. Nair,. Ch/Refg /Mech.
93, 243729 ‘Bhri GV, Varghese, Maz. .
94. 287997 'snri Shivpujan Singh, Mate. | o 1
95. 224462 Shri Bahar Yadav, Mate. ~ = e
96. 243432 Ghri Shivmunt, Yamux Mate, |
97. 468512 Shrd Pijush Kanti Bose, Mate.‘_;
'98. 237992 Shri Jogender Prasaﬂ,‘ﬂé;é."'
Yo. 237086 Ghri Bom Behadur, Mate,

100.243412 Shri Chandesvar Ram, Mag, (| & . - gt "
101.243499 Shri Sukdev shaw;,Mgg;'- L R
102.243787 Shrt Surash Ram, Maz. SR o

; ) 103, 243141 Shri Jawat Khan, Mason. ‘,”“z4i ..'”f fué%ﬁﬁébﬁ]

- 104:243784 Shri Baliram Sharma, Carpt (sK). . = i
106,357877 6hr4 Ramnnath Rajbuhar, Matd,

;. ~';%;£:??\; 106.258133 shrd Md.’ Hamld N6, zf, Mate,

,:if',";;-,‘_\:'z"f-'-?“"-',':-f-‘,.;.‘:t:;,. 107.237625, Shri. Ahmaddin, Mate. -
s | ff?108.220282~ Shri Premlal Magar, Hate. | ﬁ
(! , 109.237876 Shri. Wekil &aanttygﬁq.“ R i

——

110, 237884 Shri Garjan, Mata,

Goxlud.- .. 01,/6. J . \“”l e
L e o . IR SN A T
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' “ ‘ a’ - l'. L
T '



237972 Shri
238217 Shri
238620 Shri
220294 Shri

220073 Shri.

237912  Bhrd
220289, shri

237895 Shri.

237916. Shri
243896 Shri
943488  Shri

C Da0212 Ghad,

.238145 Shri

243490 - Shri
243812 Shri

243661 Shri

243758 Shri
243769 Ghri

243781 Shri

243491 Shri
2431489 ghrd
243766 Shri
243767 Shri
243600 6hrt
238023 Shri
238216 shri
220118  shri.
243734 Shri
237181 . Shri

o MR 1ho

N

Kesh Bahadur Thapa;ﬂMate.
Giriraj Puri, Mé,teu'-
Kashlram, Mate. ,

Udal Naik, Mason (8K).
Bf-abulai Dom,_S/Walg.
Kishori Das, Mato.

N.A. Sharma, Carpt. HS«eII.
Premchand, Mate.
Lalchand, Magon (8K) .

M. CL Kar; Maz.

Jeroml Elias Clari. Maz.
Nanant Uantd., Mnhd.'
Mukhu Harijan, Mate.
Sufja thadur, Maé.

Ram Niwas Das, Maz. ,
Shivnath Doom, S/vdla,
Suresh Prasad, Maz. - -
Tt Pranad, Mato.

D. Gajanand, Maz.
Harichand, Maz,

Jagndhari. fndqv. Mnz.

S. Pandiyan, Magz.
Rambachan, Maz. ,
Ramaddn I]E) nlmllcd , | n/"w ala,
K.B. Ram Thapa, Ttr-Pipe.
Manager Ansari,_Mate,

Khum Bahadur, Matge.
Rajendra Prasad, IHeét (&K).
Ram Balak~Mahato, Elebt;SK.

Arhim eyl (,‘llr:lsﬂn, BLosahat,

Contd....p/s,
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141,
142,
143,
144,
146.

1486,

147.

148,

149,
. 160,

151,

182,
163.

154,

© 165,
166,

1567,

168.

169,
160.

16l
162,
163,
ffé?lﬁii
166,
L 166,
'”f167,
" 168,
169,
170,

171,

236489
238216
220076
220114
220068

243578.

243407
2202565

238217
243788

2433902
237872 ‘Shri'

8hri.
Shri
Shri
Bhr,
Shri
s
8hri

Shyi’
‘Shri
.8hri

Shri

{Shrih“:v“ﬂ

238222 ghpi
243580 -Shry
237869 'Shfi;
237870 ghrd
243790 Shri
243521 shri T.
237401 Shrd,
2898 237920
220275‘?Shri
220162 Bhri
220060, Shri:
l24§525£
'245523"Bhri
243569 . shri.
243497 ghri R
243863'18hri
243814 Shri
220166"
220163 Ghrd

Ramchandra Sdhurng V/Mun.
Blrendar Sinph P I Q.
Nanak Yadav, Chowo_

Ghandra Uhan Shnrma, IFOM.

RoS.,Singh Mate. _
Birsen Singh, M/Reader.“,"

Ramnath Sutradhor) Carp(6K).

K. Rao, Mate.". C
M.De Sharma, Mate._i“
Nathuni.Prasad, Mnm.

S D. Nath Mate.

.JOginder Mistri Capp~ HS~

MeRs Dinwakurma, Dilack amfth HGuT.

Mon Bahadur, Cane Weaver.n;f

Gorakh Prasad, Ch/Sfringer.'f:figuf?'J

Bhivji Bhartd, Ch/Stringop.
C B. Chetri Carp SK.
TQK. Rao Karp. (SK)

PN, Mishra, Mate.

gShri Rameswar Kurmi Mate, &
thadai Ram,’ Mate,,~ o

Batya Deo Ranhar, M&tﬂa

Changur Yadav, Nate. f

;Rajbhar, Maz.

anon Tanil Maz,

iPanburu Tanti, Maz,

Bajendar Yadav Maz.

Raja Ram Hardjan, May.

JRajendar Sharma, Ma7.

8hrd | Baljit Rajbhar, Chow. .

Ramanand Kolird, Chow.

h¥]

i

Contde....p/ 7.



172,
173,

174,
175,

176,
177,
{780
179.

" 180,
l181.
182,

183.
184,
105,
186.
187.
1008,
189.
190.
19714
192,
193.
194,
195,
196.
197,
198,

T 199,

200,
201.
202.
204,

204,

220055
220049
220154
221488
220122

£ 220195

220198

243793
220350

238007
243799
243684

243513,
243746

Shri
Shrl
Shri
Shri

Shri

Shfl'

Shrl
Shrd
Shri

f—C?N
-7 “; g | . | \\J‘ .

Rasheed.Hazan, Chow,
Bdnahi;al Koiri, Chow,
Mauji Ra jbhax,Chow,
Damari Ram, Chow,

Eul Bahadur Chow..
American Prasad Chow.
Khem Bahadur, Chow.
G.N., Roo,S%afaiwala,

R; Shammpgam,"FGM,

AN TRIPATHI,  FGM.
K. Shajt, FCM, '

'S, Subasg, Mate.
XK. Laxmanan FGM.

Biehnu Bahadux, Maz,

ME$/237935 Shri Shiv Kumar Thakur, FGM
MES/1018167 Shrl Dasai Rai Mazdoor.

MI1S /230108 Shrs, Tikaxam Sinax, Pipe Fitter,
MES/220056 -Shri P. Singh, Chowkider,

MES/220074 Shri Chowthi Bhagath,Chow.

MES/243042m Shrd @ J Thomas,Mazdoox.

MES/243590
MES /243502
MIES /237901
MES/237302
MES/220104
MES/238353
MES /220070
MES/238352
MIS/237961
M:iS/243746
MES/243520
NITYZYRYDY
MES /238361

Shri Somar Yadav,Mate.

Shri S 1 Pasi, Fitter,

Shri K. Subramani,Mazdoor.
Shri Govindan, Mate, ,
Shrdi A S.Hoddy, Mate=Pl10,

Shri Giridha&i Yadav, Chow,
Shri AL, 8, Nana, MID-IX,
Shri Jagaram, Chow,

Shri Ram Naresh Pandit, FGM.
Shri B.K. Baruab, Geoct (SK)
Shri Paiso Jochoi, Maz.

Shri K. Abraham, Chow.

Shad Bamesh boom, S/Wala,

'.Ol‘ed".
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1205,

206,
ROY
207,
208,
209,
210,

211,

212,
213,
214,
215,
216,
217,

218,
219,

220,
221,
222,
223,
224,
225,
226,

LN

237891
220177

4&&31"
237908

237460
237980
237911
243868
220157
237884
220281
243 90
238123
243819

243509
243715

T/131

-8- | "

Motilal Prasad, Mate (OIP)
Rameswar Shaw, Mate

P Antony RaJj, Mate

R.P. Bhagat, Painter

Deo Harijan, H/Man

D Mara, H/Man.'

Dulal Ch Deb, gate

Séri PK Chania, Ref/Mech
Late VC Raghavan, Mra SereJjini Raghavan (Wife)

Shri K Velladural, Maz | _

Shri Filex Lepcha, Mate I \
Shrl V Nedichezheyan, Elect (SK)
Shri Bhimsen Kurmi, Maz

' DC Das, Ftr

Shri Ramen Kirshna Pal, Mazdoor '
Shri Anuradha Chanda, Maz

Wife of Late Durgadhar Pow, MPA, Mra Junu Pow.
Shri Padam Bahadur, Maz

Wife of Late MES/237927 Late Loknath, Maz Mrs, Sundari Devi
Son of Late MES/NYA TK Divakaran, Maz Shri Santosh Kumar
Wife of Laﬁe MES-1596832 S/Wala S Chatur

220256

Shri Gopaldhar. (Late) Mrs Manjudhar (Wife)
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Union of India and others,

«eevs Respondents
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CENTRAL ADNINISTRATIUE TRIBUNAL, GLUAHATI BENCH

Uriginal Applirmtion No 217 of 1995
Wikth .
Original Application No0.218 of 1995.
Date of Oecision ¢ This the 18th Day of Dctober,1995.
The Hon'ble Justice Shed N.G.Chnﬁdhnri,Vinm~Chmlrmun.

The Hon'ble Shri G.L.Sanglyine, Member (Adminiatrative)

0.A,N0.217/95

311640 Shel G.L.Mondal' & 23 olhera,
All are serving in the office of the

Garrison Engineer, 868 EWS C/o 99 APO, . +.. Applicants

- Versus -

Te Undon o Todba raprananlad hy
the 3eoretary, Uefaence,
Govt. of India, Neuw Delhi

2. The Garrlson Engineer,
868, EWS, C/o 939 APO,.

d¢ Tha Garrlson Englneoer, ‘ -,
869 EWs, C/0 99 'APO. . « + « Respondents,

0.A, No0.218/95

238016 Shri K.P.Pillai & 225 others.
ALL are anrving In the offloe of the
Garrison Engineer, 868 EWS C/0 99 APO. . . . Applicants

~ Yersus .-

A Undan ar Tpdla repranantad by tha
Jeorelary Uefenus, Lovl, or India,
New Oslhi,

2. The Garrison Engineer,
868 EWS, C/0 99 APO.

3¢ Tha Garrinan Enginear, ‘ ' _ :
g6y EWs, C/0 99 APO. ' e+ « Respondents

For thevapplicants in both the cases : By ‘Advocate ShrL A,
Ahmed .

For tha rnspdndents in both the cases : B8y Advocate Shri S.
' ‘ ALl ,3r.,C.0.5,0,

LHAUDHART J. V.0,

0.A.N0.217/95 :

As the quastion raised is covered by earlier decisions

Lhe oA tnoondmi Lo, Tanoae nablico Lo Lhe foapiondant ay,

Returnable forthuithiv..Mr S.Ai,Sr.C.G.5.C waives notice and

conbi. 7..
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Appears For Lho rospondonta, Coallaed oul for flonal hoaving.

Up’\oNOQZ‘]U/gs H

As the question raised ip covered'by earliarideciSioﬁ;
tnu UosA. Lo udmitluu lauuu nutluu Lu thu respondontby,
Returnablc forthuith, Mr 5.A1%, Sr C. G 5. c waives notice and
appears for the respondents. Called out for final- hearlng.l'

As the clalmgmada Ln both Lhu HbﬂVu U.Hm dfu‘ldwnlluﬂl
these are disposed of .by a-common_order. The appligants in
the réspéctive applications are"granEQd leave{to-aéitate

Lholr claim in tho slngle applicatlion.

Facts of 0.A.N0.217/95: o : o g

The 24 applicants concerned in O.A.217/95-are civilian -

nlhjnln\/l‘u') bolunglog Lo Group A, U, & amd O hH(| m‘mﬁur\llm)

in the UeFenca ODepartmant From respectlue dates alnce 1963

onwards, Thoy have stated tHat thay are from out51de the

Hovth Cusl Heglon but haova beon posted ag mivilimn vinployapa

in Nagaland in the office of Garrisen Engineer, 868 €uS

C/0 99 A.P.0. Their grievance is that they are eligible to' "

bo pald 3 : : . .

(i) Special (Duty) Allowance (SDA), .

(1) House Rent Allouance (HRA) at the rate oF 154 onf -

the manhly salary uiLh nFFmoL Feam 1. 1U.|906,

(iii) Special Compensatory (Remote Locallty) Alluuanbeﬁf

Vd t

ulth ef fect from 1. 4 1993 and . SRR :V'

! ﬁ
(iv) Fleld arvicg Lunmummiun with nrrwwl "y 1.0.1091

but that these benefits are belng urongfulLy dsnlod ‘to them

V.
.)’ ‘

by the respondents. They placed:rellance upon the Carllcr;f'

duciﬂlon'in 0.A.48/91, 1t alwo mppamru Lhat thao muﬁ]ivmntm

had Flled ClVll Suit No. 265/89 praylng for the afOIanld

i

honeflta and thea suit was decreed. Houevsr aCCOLdJAg to the~
R TN v vvvv\aL Ll

upp]iumntu Lhn docroo Lo not obeyad by mepundwulJﬂ R
U™ O e : |
a—Aadity belng ulthouL lU“‘SdlCtlon. : 1
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aotn ol UsApNn,210/96 3

The. 0,A.218/95 has Eeen filed by'226 applicants, They

are all c1v1llan cmployees belonglng to Group 'C! serving
in the Darnnca Dapartmgnt Frum roapective dateo slnco 1963
They also claim the benpf1t§ o?.._ . |
(i) Special (Duty) Allowance,
(i1) Houaarﬂenﬁiﬂllouanog, '
(141) Speciél Cohpensétory(Remoto Locality) Allowance and
(iv) Field Service Conépésion.in the same mannep o
and on thng samg ground4as oiéimed by the applicants in Eho
other 0. A
) In support of the clalm For SpeClal(Duty) Allouance'.‘
reliance is placed upon the Defence Ministry 0.M. No.4(19)/
83/0,C4ivil~l dated, 11..1.84 aéd Oefenca Ministry Memorandum
No. 20014/3/63iiu Rellance is placed upon the Clrcular
lasued by the Governmant oF India, Ministry of Finance

S

No.11013/2/86-E, 11(9) dated 23.9, 1986 in support of the

_claim of HRA at the rate of 15% appllcable to B Class cities.

Tha elalm ror Spnotml Componsatory(ﬂcmotn Locality) Allounnce

meant for 'Defence department civilian employees is based
upon the lettar of Nlnxstry of Defencs, GOVernment of India
No . 1)/37269/AG/PS3(d)/165/0(Pay)/Services dated 31.,1.95 with °
effect from 1 4, 95 Lastly, the Field Service Concessiong
are clalmed on the basis of letter No.16729/0RGd (civ.) (d) .
dated 25.4,94 issund by the Army Headquar:iet in pursuance
of letter of Government of India dated 13.1.94.

The Hon'hlé_Supreme‘Comnt has‘ﬁou,held that employees
having all India transfer liability who werw appointad
outside North East Region but have been posted in £he said

Region are entitledito the benefit of payment of SOA under

PtgNY {41y K
. /s t\f 152 RN
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_Conceselonsln our order on O A 124/95 uxth O A 125/95 dated ' Jﬁf

~ Garrison Engineer and who had ‘been postod in the State oF

©124/95 and 0.A.125/95, Slmllar order may be passe? in the:

/9 . . , -

the Moworendun dated 14412.1983 rolied upon . hy tho applmants.

(Soe decision of the Hon'ble Supreme Court in LlVlh Appeal

No O34 ur 1995, Chlgr hunnrnl Manbgor (fnlnmum), N,Lllnlﬂtom

Circle & another vs. Shri RaJendra Ch, Bhattacharjoe & others o
)T 194501y Se 440. : o

dated 18.1.95, Ue have considered this aspect as well as. the |
[ R

qnuutlnn of wliglld by of Houng Hant AlIUquno, ﬁpuolnl I
Compansatory (Remote Locallty) AllouancB and Fleld beerCe

208,95, Tho anplioanto in thoee chnsoes vare n]nm Dnrnnam

'ClVlllan meloyees like the applicants servxng under thp é:

Nognland, Artuu uxumlnlnu Lho realavant mnlnljnln mm hiw

‘hold that the applicants are- entitled to get all these
bODGflto. The appllcants in the instant 0.As and the appllcants‘§
in thosn cases ware also plulntlffsln the samg Liéil Suit’

namely 265/89 and they are all identically placod' We are-

oatlsfled that for the samo reasons as are recorded in tha .

sommon ordar on tho aforasaldl Lwu npplion!lnhn‘nnMply O A.‘

1nstant appllcatlons; Although the applirants Clc#msd SOAV' - l
Fxnm Novamhar,1993 we shnll allow thob claim nilh[nlrmot ‘
from 1 12 1988 as was done in ‘the oarller cases. SlmllarlJ
in so far as the HRA is concernedlthe rellnf ulllinot be‘tl};h'gg
Qruntnd no prayoed but as who nrant ed 1n bhae uuxllu1 Plﬂﬁﬁ;

Other two rellofs ulll also be 51m11arly grantod aa was dOne‘“

in the earller cases. ; :“
. A o ‘ 1 |
~For the aforasald veanons Followliny arday ia

passed :

(R) 0.A. No 217/9

1) 1t 4n dumlnzod Lhnt 30A is pnynhln rrnm 1 1 jqna," 
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the date of actual pOstlng ln Nagaland on-or aft

—1A-

-5 -
Al Wb
L) (o) tha vosponiduntn neo dLeeslod Lo oy i tha

applicants Sp901al (Duty) Allouance (SDA) uith sffect from
er 1.12. 1988

An bho Gano may be in renpoot of each applxrant’and contlnue

to pay the same 50 long ad the conceanion Ls admissible.

(b) Arrears From the date of actual posting in
Negaland on or Afilber 1 12,1988 upto date to be pald within

threes mcnths From the d

'iii) “(a) 1t lS declared that SCA(RL) is payable from -
1,10.1906, ' '

(b) The'respondents are directed to pay to the.

appllnants SCA(RL) uith ef fect. From the date of: actual

-

posting in Nngnlnnd on or after 110, 1986 as the casc may

be in respeot of éach applicant and to codtinue to pay

L

~the same 30 long as the concession is admissible.

(c) Arrears from the date of actual postingiin

Nagaland on or after 1.10. 1906 upto date to be pald within

a perlod OF three months From the data of communication

of tLhia otdar,.

iv) (a) It is declared that FSC is admissible from

1.4.1993.
() The respondents are directed to extend the

FSC to the appllcants in the preacribed mannar with errect

From 1 4 1993 or from the date of actual app01ntment as

Llha cane muy faea in respoot of sach’ appllcﬂnt upto date

and to continue to give Lhe sama so long as admissibla.

v) (a) It is declared that HRA is admissible as .

it abnd bolow?

(b) The respondents are directed to pay HRA to

the applicant

Govopninant amployaas in B, B~-1, B-2 class cities/touns

Por the period From A 40 1386 or frum the actual date of

C(l(ﬂ.’./l, Gaesos

ate OF recelptl oF copy of this order. -

L.
- asra
fr-a -

s at the rate as was applicable to the Central
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,upuululmuul an Lha g iy iy Ln |nnpnul ulf nnuh nupflnunh

upto 28.2. 1091 and aL the rate as may- be 1pplirable FLom
time to time as from 1, 3 1991 upto date and to continue
Lo puoy Lhe samag at Lho meu |n:;nuxllnn1 hmr«mmlhup.

() Arcoars to be paid accordingly subiecp to the
adjustmenﬁ of the amount as may have already been paid £5

Lho ruvopoctivae opplioonles durlog the nforenabdl povlod

" towards HRA,

(d) Future payment to be regulated in accordance a

with clauuo (n) abuva.

(o) Arrears to be paid as early as praCthablB; bﬁt

not later than a perxod oF thnee months From the date of
cummunlnmLiun of this order Lo Lhn xaopondnnte, .

"The qg}glnal‘appllcatlon is qlioued in terms

'

of the aforesaid order. No order as to costs.
A nopy of thg . ordar dated 24.8:95 pnnqnd in

-0.A.No. 124/35 and 125/95 shall be made part OF rmcord of

this 0.A. . | o S

(1) 0.AN0. 218/95:

i) It is declared that SDA is payable Fromi1.12.1988.

ii) (a) The respondents are direct®d to pay to the'
app L e arita Spmnjnl’(ﬂuty) Alovwanoe (SDA) with of foct

from the date of actual pOBLlng in Nagaland on Of after

1. 12 1984 as the case may be in respect of each applirant

|
and” want inue to oy the sang 6o \nnq as tha nnnunnann is

. admissible. : . : ;

.(b) Arrears from the date of actual'posténg in,,:

fimqn]ru\d on or ufttnr 1,12, V’UU upto dateo to hl rwrhi

uithin three manths from the date of receipt of copy of

‘ i I

this ordar.
L) (a) 1L Lo deolaeed Lhat aCA(RL) ig'pmymhﬂn_Frum

8

1.10,1986,

conta, 7...
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(b) The respondents are directed to pay to the
applleanta SCA(RL) Qihh af Fesol From the Jutu o nolual
posting in Nagaland on or after 1. 10.1986 as the case may
be in respect of each applicant and to contlnue to pay
tho.sama so long ag the concaenslon ia admisoaible,

(c) Arrears from the date of actual poqtlng in Nagalanq
on or after 1 10. 1986 upto date to be paid u1th1n a period
aof thras monthe from the date of comnunication or this
order.

iv) (a) It is declared that FSC is ainissible from
14,1993, | _

. (b) The réspondenta are directed to extend the FSC
to .the applicants in the prescrlbed manner wlth effect
rrum T4.199% oy from the date of actual appointment as
the case may heg in respept of sach applicant upto date'
and to continue to give the séme s0 long as admissibleg,

v) (a) It is declared that HRA is admissible as
indicated belou : S

(b) The Fespondents are directed to pay HRA to thﬁ
applicants at the rate as was applicable to the Central
Government employees in B, B-1, 8-2 class cities/touns
for the pardod From 1,10.1986 or Fraom the nabtunl Uﬂtm of
appoxntment as the casse may be in re;pect of each appllcant

upto 28 2 1991 and at the rate as may-be applicable From
timo to time as Fram 1.5.1991 upto date and to contlinue
to pay the same at.the rate prescribed hereafter.

(c) Arrears to be pald accordingly subjaect to th;.'
adJusbmont o Lhe anount as may.hﬂuo Hleeady buﬂn pald to
the respectivé applicants during the aforesaid period
towards HRA,

(1) Future paymont ta bo rogulated Ln accordanca wlth

i
clause (a) abovd. -

fébé(“’ contd., g
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ol Latore Ilml\

(e) Atrears to be paid as early as prééticable

apovkod of Uheoo montha Frowm Lha deal

Communication of this order to the respondentg.'

The original application is allouad in tern

Lira urunun ula! ordure No order as L) uum(.z;. i
A copy of the order dated 24.8.95 passed in

No.124/95 and 125/9S shall be made paft of r@cord of

thias 0.n,

sa/—i VICE CHAY
Sd/-' MEMBER (A

o
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